HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& & *

PROVISIONAL

-~ ENROLLMENT

NOTIFICATION
No: \@;%L Datgd: fl/rvﬁb//'\qq?/@

It is hereby notified that vide High Court Order Dated 19.02.2020

M. Munaza Muzaffar

D/O Muzaffar Ahmad Shah

R/O Gulshan Abad, Tehsil Charar-I-Shareif, Distt. Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioﬁ of his/her Provisional
/LL.B Degree Certificate from conce_rn\ed University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-84/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— \ e~
(Mohamniad Yasin Beigh)
Additional Registrar
No: \T Datﬂr‘ﬁ////mted: \’}/\ a2 )%O,(, {ZLZ'\
B/ i =7 (gL

Copy forwarded to4he: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

Ms. Munaza Muzaffar, Advocate
...... for information and necessary action.

o o

Addition egistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /6 5% Dated: [ 1 /O }/D«JQ,O

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Mehboob Illahi

S/0 Mohd Riaz Malik

R/O Chowkian Neeli, R/O and P/O, Tehsil Darhal, Distt. Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under

serial No.JK=87/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

VW
(Mohamm asin Beigh)

Additional Reglstrar

No: t{ o 43/§%//1/Dated: /P)/ er) /m /D

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Rajouri.

Mr. Mehboob Illahi, Advocate
...... for information and necessary action.

o o

¥
- o
Addition /eg-istrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ Q qsb\\ Dated: \2_ \0\ \’H D s

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Muzamil Nisar Dar

S/0 Nisar Ahmad Dar

R/O Village Ogmuna, Dar Mohalla, Kawarhama, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-88/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- O~
(Mohammad Yasin Beigh)

No: \{0 RS, \QQYJLv’PDated: | 0%)%’& %
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Muzamil Nisar Dar, Advocate
...... for information and necessary action.

. » OA/‘NA:
Kddition egistrar .

o o

)%




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: , é"“‘) & Dated: \1\‘0\% \'m,pg BIRY

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms; Nuzhat Hamid

D/O Ab Kamid Kaboo

R/O Seer Jagir, Tehsil Sopore, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a périod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=90/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-~ ol

(Mohammad Yasin Beig'h)
Additiopal Registrar

No: HO @66\70 /L}/ Dated: \l\ i) )%Z@ L/M
7 //)k))ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Ms. Nuzhat Hamid, Advocate
...... for information and necessary action.

Additio/n’ egistrar

N
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o o



‘C)éa

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION .

No: \ Q“)l Dated: \>.\ O%\%l,\,

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Pranav Gupta

S/O Harsh Kumar Gupta
R/O Village Ari, Tehsil Mandhar, Distt. Poonch , =~ -~ =~ ¢ Lo
AP H-N0 13RS Lame No © Cveon Emchivre, Rehan Noan Edigrary

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a perfod of one year from the date of
-' issuance of this notification, subject to the verificatioﬁ of his/her Provisional
q /LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-106/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

e

e
(Mohammad Yasin Beigh)
Additional Registrar[

No: Yo 871 “76,)1—'1)’ Dated: \1\ OBJ%Q,; «—\2\

")L)M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. |

President, District Bar Association, Poonch.

Mr. Pranav Gupta, Advocate
...... for information and necessary action.

o o

[N

Additionagi Registrar *
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

E lggg Dated: X')—SO'B )%2 -

ltis hereby notified that vide High Court Order Dated 19. 02 2020

Ms. Punika

D/O Vijay Kumar Malhotra

R/O H.No0.200, Resham Ghar Colony, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a peribd of one year from the date of
issuance of this notification, subject to the verification‘ of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-105/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment és

an Advocate is ordered there before.

\

e N~

(Mohammat-Yasin Beigh) ~
Additio lRegistrarL

No: \4 0 &77’%'3;//Dated: l')/! 0™ //%r)x) %3’”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Punika, Advocate
...... for information and necessary action.

Aggit.io

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (é'bcy Dated: /‘{/a”;//;,hl@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Priyanka Charak
D/O Naseeb Singh Charak
R/O H.No.63, W.No.7, Bassi Kalan, Bari Brahmana, Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under
serial No.JK-104/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad,Yasin Beigh)

Additio%l/ﬁegistrir
N

Dated: P’ﬁ/f'b/g:g?/@. .

an Advocate is ordered there before.

| n)b)%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Samba.
6.  Ms. Priyanka Charak, Advocate
...... for information and necessary action.
~ \f;‘
Additio gistrar -~
l*\:/*\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ (D\'\ ) Dated: 1‘) /O“)/)m/ln

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Parshant Kumar
S/O Bachan Lal
R/O 72/D VIR Sainik Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-103/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

i}
\/../\-
—- N

(Mohamima Yasin Beighi
Additi?/lzz:\/lRegistrar Lk——q
No: CI@% 9/*9,6///Dated: l’)r/é\\//—\p\’ﬁ,vq EL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned:

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5, President, Bar Association, High Court of J&K, Jammu.
6.  Mr. Parshant Kumar, Advocate
...... for information and necessary action.
e

-y
Additional Registrar

L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ Q)\\\ Dated: L‘)/‘LOQ) ) Y22

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Pooja Sharma
D/O Ram Paul Sharma
R/O Nandak, Purmandal, Tehsil & Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His’her name has been entered under'
serial No.JK—101/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\

- \ o e
(Mohammad Yasin Beigh)
Additio?/aA/B.egistrar\
No: W4 “397“?012/{ Dated: \'\/1 ) Dy fon
) VA ‘ { 7 i )\\’EYV’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Samba.

6.  Ms. Pooja Sharma, Advocate

e for information and necessary action.

\
Additi Q\@az/t' et
ition egis L:
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION

. No: L@k\l_ Dated:

. It.is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Ovais Gulzar

S/O Gulzar Ahmad Shah

R/O New Colony Largam, Tehsil & Distt. Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from'the date of
issuance of this notification, subject to the verifica'tior;l of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-100/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

— - o
(Mohammad, Yasin Beigh)
Additioyél Registrar
atdll

No: C“’ C}C’m? —»/Zj@ Dated: I‘)/ 0\7/9'0'24 lb

! /1 /;7)1/‘)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Mr. Ovais Gulzar, Advocate
...... for information and necessary action.

o o

L amn M
Addition egistrar



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION

~ No: Vs Dated:l'D/\ro\)/)%Qa

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Owais Majeed

S/O Abdul Majeed Malik

R/O Guloora, Mominabad, Tehsil Langate, Distt. Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-99/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamm asin Beigh)

Additio;zﬁ/Registrar
No: L’ 4 9‘3’7/& é/Dated: f‘)//f“) /%la LV**-
/ [ .

te 1"})‘—"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Mr. Owais Majeed, Advocate
...... for information and necessary action.

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: {éhb\ Dated: IL/O?D/ Yol

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Om Singh

S/O Munshi Ram Bandral

R/O Kote Sanasar, Tehsil Batote, Distt. Ramban

A/P 260/E, Uttam Nagar, By-Pass Kunjwani, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-98/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolliment as

: 1
Toh: La/ e
(Mohammad Yasin Beigh)

Additiongl Registrar

No: Cf é}C} | ?—l@////bated: t') /{33 /’)—s 7%4 %@m

1. Principal District and Sessions Judge, Ramban/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Ramban.

Mr. Om Singh, Advocate
...... for information and necessary action.

an Advocate is ordered there before.

Copy forwarded to the: -

o o
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-
Additiona
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION |
" No: "/éqg\ Dated: (‘>L/0”J/'_p’)@

it is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Nowreen Magbool Mir

D/O Mohd Maqgbool Mir

R/O Ranipora, Mir Mohalla, Tehsil Kakapora, Distt. Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-96/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Additiona ngistrar

No: & A .—'LQI)L/ Dated: /?{/@%/%% Jﬁj\

W yp\ P

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. :

President, District Bar Association, Pulwama.

Ms. Nowreen Magbool Mir, Advocate
...... for information and necessary action.

o o

- o~V
~) / e
Addition gistrar
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- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
/é 2 é Dated: jm/o%/%%

Cltis hereby notified that vide High Court Order Dated 19.02.2020

Ms. Neelofar Ara

D/O Fayaz Ahmad Mir ‘

R/0O Badkote Machipora, Tehsil Handwara, Distt. Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
sérial No.JK-95/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there bhefore.

)
CAN NS~

o~y
(Mohammad Yasin Beigh) —
Additionagl Registrar

A\\—\ '-'l\

No: L\/ﬁ 9™ '—Bq«/ﬁ/ Dated: [lf)i/ 007]/%7/@ A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara..

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Ms. Neelofar Ara, Advocate
...... for information and necessary action.

o o

— o~
Additio egistrar
"
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exel c1smg powers of Bax Council under Section 58 of thie Advocates Act, 1961)
* % %

PROVISIO’NAL" |

~ ENROLLMENT

NOTIFICATION
/é‘#? _ Dated: /‘)/05/%2&

tis hereby notlfed that vrde ngh Court Order Dated 19, 02 2020

Mr. lesar Ahmad Lone

S/O Abdul Majeed Lone

R/O Chotipora Ahabal Rafiabad, Tehsil Watergam, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-94/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

~— - k_ﬂ/vo\h\ﬁc——t/
(Mohammad, Yasin Beigh)

Additio%VI/Registrar
V @C/??JB 3 ,/,/ Dated: / >(/ 07)/ D) o Jﬁ,””"f”\

|2

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Nissar Ahmad Lone, Advocate
...... for information and necessary action.

o~ w
i
Additiongl gistra/

.

o o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ \ &S 3 Dated: jv/)ﬂ% /f\ﬁz&
| [/
Itis hereby notified that vide High Court Order Dated 19.02.2020

Ms. Stanzin Yangdol

D/O Chhering Samphel

R/O # 24 Village Achanathang, P.O/Tehsil Khalri, Bus Stand Distt. Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-126/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

S
asin Beigh)
Registrar

i

124%)

-~
(Mohamma
Additior?

No: \\ Oa\q\”;‘q\?/)fDated: I}’L/()“)J%Za
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Leh.

Ms. Stanzin Yangdol, Advocate
...... for information and necessary action.

o O

Al
Y | S~

M
Additioyél/eglstrajr .
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HIGH'COURTOF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act',. 1961) -
A * Kk ok

"PROVISIONAL |

‘NOTIFICATION -

: L < . l ] .
No:_ Y&So Dated: | l/ 0% JDu Dy
It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Neha Slathia

D/O Davinder Singh

R/O Old Satwari, Tehsil & Distt.Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-93/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additionjal Registrar

No: \\oc\g\“Sé)Z‘F Dated: A’L/\' 0™ \%24’ L\/\W,:Y%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Neha Slathia, Advocate
...... for information and necessary action.

o o

'
-~ o~~~
AdditionAT Registrar =

)\M




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: / éLlC’{\' Dated: 12 / 0>/ 2 .

1t is hereby noﬁﬁed that vide High Court Order Dated 11.03.2020

Mr. Areeb Javed Kawoosa

S/0 Javed Ahmad Kawoosa

R/O House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-177/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

—~ -

No: \{o QU s~ S\G/Lﬂ Dated: | ) 0'“7}9*2@ fli\i’ﬁa

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Mr. Areeb Javed Kawoosa, Advocate
...... for information and necessary action

o o

A

N
o

M <

Additiopal Registrar

-
|31



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION.

No: J ¢ \Y % Dated: \'3—_\0 "BIM'QX 20
It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Aatir Javed Kawoosa

S/O Javed Ahmad Kawoosa

R/O House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-178/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- o~
(Mohamm sin Beigh)
Additio& | Registrar

No: Lo Q\rﬁ‘i"‘”\L\})ﬂDated: \l)ra%J/%%g e

1) ";\, 20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Mr. Aatir Javed Kawoosa, Advocate
...... for information and necessary action.

—
. W_:,_..
Kdditiop | Registrar
V' &‘
AN

GRS

o o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

" No: \ 65y Dated: \l\O%LLQ,Q

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Navjout Singh

S/0O @. Piyara Singh

R/O Dharbadan Thakraie, Tehsil & Distt. Kishtwar

A/P BelicheranaSatwari Cantt., Jammu '

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-92/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Moham asin Beigh) °
Additional Registrar
No: Logd5. 6'~>_‘/L £ Dated: |2 | o> ( Vo /ij\”\\f\fﬁk

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. :

. President, District Bar Association, Kishtwar.

Mr. Navjout Singh, Advocate
...... for information and necessary action.

o o

~
Additio egistrar T



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION

~ No: JéS'D» Dated: (:}{;;[é«&?zp

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Nazia Nabi

D/O Gh. Nabi Mir

R/O Malyarpora Gousia Colony, Baramulla

A/P Gousia Colony, Lane-6, Sheikh-Ul Alam, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-=91/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N e
(Mohamm asin Beigh)

Additiopal Registrar

No: R@(Y\é% "é&[/é/IDated: )‘){/G“B//%’La /L\::i\

w '5'\7/0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulia.

Ms. Nazia Nabi, Advocate
...... for information and necessary action.

o o

-
Addition egistrar -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [7 I L\] Dated: (é /O 53/%')@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Vidushi Vasishth

- D/O Vishal Sharma

R/O Ram Bhawan L.B.C Road, Jewel Chowk, Jammu

has been admitted and enrolled as an Advecate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-170/2020 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)

Additional Registrar

BRVCECEY I 1Y Y NS A

+ 1

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Vidushi Vasishth, Advocate
...... for information and necessary action.

> o

~:
Additionaj Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION |
No: A\ \™ Dated: \ & \O“o \%Q«a

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Sahil Sharma

S/0O Suresh Kumar

R/O H.No0.93, Ward No.65, Lane No.2, Dream City Muthi, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-135/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

NO:LJ\\%D’“*'B”—/{\’LF Dated: 16 {

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Sahil Sharma, Advocate
...... for information and necessary action.

o o

e —
Additi%(/ sfrar ——
N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \W \n_ Dated: \ {O"? /’){Lv

T 7

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Shaeyuq Ahmad Shah

S/O Mohammad Sidiq Shah

R/O Aishmuqam near Sakhi Filling Station Ward No.12, House No.90,
MCA, Tehsil Pahalgam, Distt. Anantnag -

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-138/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

ah Advocate is ordered there before.

1

~—" .
(Mohammad Yasin Beigh)
Additior%}R_egistrar
No: Qﬂ SN :)-G/Z/Dated: \L ‘ @(EL’)ﬁle 5
7 !

Copy forwarded to the: - (v

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Mr. Shaeyuq Ahmad Shah, Advocate
...... for information and necessary action.

o on

1

o~

"‘7 .
Addition egistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /j // Dated: [Cé/ﬁ &/% Do

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Sheraz Anjum

S/0O Manzoor Hussain

R/O Mangnar, Tehsil Haveli, Distt. Poonch
A/P W.No.3, Dungus, Poonch

has been admitted and enrolled as an Advocate on the rolis of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-134/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No

: L“ &/S/%/Zj/Dated: [\é\/d/b/')mb’),o Lbjﬁv

!
JJ\
e et
(Moham asin Beigh)
Additiorjal Registrar

13\

Copy forwarded to the: -

1.
2.
3.

o o

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Poonch.
Mr. Sheraz Anjum, Advocate

...... for information and necessary action.

)
~ o 1
Additiopal Registrar
S !
g



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & ®

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | )/ Dated: U\‘\J[o'\%/ Do,
It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Sugam Sharma

D/O Sunil Kumar Sharma

R/O Gatha, Tehsil Bhaderwah, Distt. Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peri‘od of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-129/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o
(Mohammat-¥ash Beigh)
Additior7 Registrar
No: \1/ a@“M)L/ Dated: XQJ ) } o 2o ‘]i%
' S 1o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of india, New Dethi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Doda.
6.  Ms. Sugam Sharma, Advocate
...... for information and necessary action.
— ~
Additional Registrar 7~

»~




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /7 @7 Dated: Z /0%/%

1t is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Shahyista Farooq

D/O Farooq Ahmad Bhat

R/O Repora, Tehsil Lar, Distt. Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-130/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

_~
P I k/ﬂ)\/“_/‘/‘

(Mohammad Yasin Beigh)
Additional Reglstrar

an Advocate is ordered there before.

R\g 0p - /L// Dated:

Copy forwarded to the: -

(303/0 J"/er

\
s

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Ganderbal.
6.  Ms. Shahyista Farooq, Advocate
...... for information and necessary action.
—
e oal

Additional Registrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 1708 Dated: Lé/ C’)OP/% 2o

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Sonalika Anand

D/O Prabhu Dayal

R/O Nai Basti, Gajansoo, Tehsil Marh, Distt. Jammu

A/P H.No.195/B, Adarsh Vihar, Sainik Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-136/2020 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

(Mohammad Yasin Beigh)
Additional Registrar

No: MJ"? (?7«30%// Dated: \ (s\ 0> /%)4 padny

))z)r0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Sonalika Anand, Advocate
N

...... for information and necessary action.
Addltlo@eglstrar

\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \'\éj Dated: \Q‘Qjﬁ lgrgjgg

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Shafaut Ahmad Mir

S/O Gh. Nabi Mir

R/O Nowlari Khore, Tehsil Pattan, Distt. Baramulla

has been-admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a périod of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-128/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— ~
(Mohammad Yasin Beigh)
Additional'Registrar

No: LU 77&“—7(5/[/ Dated: f@, /«9“7 /%L

Copy forwarded to the: -

e

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Baramuila.

6.  Mr. Shafaut Ahmad Mir, Advocate

A for information and necessary action.

Additi;&a‘ Registrar

J




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \P\Gé. Datéd:&%fO%{!ﬁL

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms.-Tania Bhardwaj

D/O Kanheya Lal

R/O Ward No.3, Shiv Nagar, Tehsil Nowshera, Distt.Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-152/2020 in the roll of Advocate}maintained by this Registry.

The renewal/extension of provisional licence/enrcllment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamm asin Beigh}
Additional Registrar

No: Yy 13 $q¢ )M Dated: [\L l Orbj%’)/; /j“,\“_:b\
' ! l / [ Yo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Rajouri

Ms. Tania Bhardwaj, Advocate
for information and necessary action.

\
Additio;él gistrar”™

-
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \kq\(') _Dated: \élo‘bj%%

[t is hereby notified that vide High Court Order Dated 19.02.2020

Mr.‘ Tushar Chopra

S/0 Neeraj Chopra

R/O Ward No.5, Main Bazar, Tehsil & Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-160/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

! A\
Tohai kd/ ol
(Mohamm asin Beigh)

Additional Registrar

No: U \EN ~R3/Zf’ Dated: |6 (OB\%Q«/ Lj%;\w

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Tushar Chopra, Advocate
Jor information and necessary action.

o o

- - L~
Additiongl Registrar —,
>~

by

e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

\ boyy Dated: | & \m B\m pw

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Sobya Jan

D/O Abdul Hamid Daga

R/O Humhama New Airport Road, Sofi Mohalla, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peribd of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-144/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

14

— . o —
(Mohammad Yasin Beigh)
Additional Registrar

No: Y | 63 ““Q‘i/// Dated: (6 /0 > ]’)(’2_9 L,\%s)‘w
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

Ms. Sobya Jan, Advocate
...... for information and necessary action.

o on




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: téﬁ G Dated: | & [@% )%D:ﬁ

t 7

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Sourab Anand

S/O Narinder Kumar Anand

R/O Rehari Colony, H.N0.1101 near Education Board, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-137/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be

sought before the date of expiry uniess the absolute/final enrollment as

oha &—(‘ s/‘,,;————"
(Mohammad,Yasin Beigh)

Additiongal Registrar
Y0051 pated: L fo] el
No: Y1 L00-S/I+  Dated: (2(0@7( Do e

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Sourab Anand, Advocate
...... for information and necessary action.

Additi&\ia/ egistrar, <

e
b

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION |
[\AQ}% Dated:#)é /(70‘)//')42@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Swati Adotra

D/O Bishan Dutt

R/O Village Ghordi, Tehsil Ram Nagar, Distt. Udhampur

A/P Lane No.3, H.No.378, Lakkar Mandi, Janipur, Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-139/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

~ - \a.d/'wv;’f_
(Mohamm asin Beigh)

Additional Registrar

No: \/T)WM //A Dated: G/Oq) %/)@ _L,\‘:_’j:\

Copy forwarded to the. - o

1. Principal District and Sessions Judge, Udhmapur/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhmapur.,

Ms. Swati Adotra, Advocate
...... for information and necessary action.

an Advocate is ordered there before.

oo

—
—- —x o~
Additional Registrar *

L




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
* Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ( "éﬁ La" Dated: le/ér\?//%?/?
it is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Shagun Bharti

D/O Madan Lal

R/O H.No.85, Manoh, Tehsil & Distt. Akhnoor, Jammu

A/P SOS ChildresVillage Munshi Chowk, Gole Gujral, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject {o the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK~141/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licencel/enrollment must be

sought hefore the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional Registrar
Je L

No: L( }?0‘2 P-S{/Lﬂ Dated: t&l{ AT ’) N2 1Y151nA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Deihi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concemed.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Shagun Bharti, Advocate
......for information and necessary action.

Addition Strar <

[ 4

A
| 112804
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /QC/)‘Q ___Dated: /QT/};”%/Q,\Q@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Shivantika Gupta

D/O Sanjay Gupta

R/O Bhimber, Bakshi Nagar, Jammu A/P House No.16, Ward No.41,
Friends Colony, Opp. BSF Head Quarter, Paloura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—140/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

ah Advocate is ordered there before,

~ (g
(Mohammad Yasin Beigh)
Additional Registrar
. -~ J
No: ELU?DJDM/:/}O Dated: Z@,/O ? /% Do :L):;/);S
by

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. ,

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Court of J&K, Jammu.
6.  Ms. Shivantika Gupta, Advocate
...... for information and necessary action. h
AdditionTRegistrar
ition egistrar
17 g
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \QQ&% Dated:.\%lg‘bl%b

Itis hefeby notified that vide High Court Order Dated 19.02.2020

Ms. Sahiba Banotra

D/O Satish Chander Banotra

R/O House No.20-B, Lane No.1, Basant Nagar, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-143/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No: HHBG’({\(L/ Dated: l\(m\‘oﬁjm 2 /&j\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Sahiba Banotra, Advocate
...... for information and necessary action.

o o

\
il

~— "
Additiondl Registrar =

J
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: \!‘Q g\i Dated: \ § IYQ)B‘( o2

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Shazra Malik ‘

D/O Imtiaz Ah Malik

R/O Bhaderwah, Dharampura, Doda

A/P Tej Bahadur Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-145/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

M/“/‘/‘
LA : -
(Mohammad Yasin Beigh)

Additional Registrar

No: \\\ j((l”MlL/Dated: [Q/@ q7/@9?/(3 /L”‘L:-\

| pO

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Doda

Ms. Shazra Malik, Advocate
...... for information and necessary action.

o o

— v
Additiojal Registrar

U
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \rlc*ro Dated: t% l N }%Dq

) !

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Sahil Gupta

S/O Mukund Lal Gupta

R/0O H.No.186, W.No.15, Karlai, Tehsil & Distt. Udhmapur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-146/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

Additional Registrar l

<

No: U4\ ~§">7L1D Dated: u lc% ')”)t,?/(\ /%o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhampur.

Mr. Sahil Gupta, Advocate
...... for information and necessary action.

o o

)
Additi%/l, egistrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ [0 ] Dated: \L,\\ o“blfm@lc,

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms.-Swati Charak

D/O Bikram Singh Charak

R/O Vill. Mheen Charakan, P/O Smailpur, Tehsil Bari Brahmana, Distt. Samba
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antécedents from CID. His/her name has been entered under
serial No.JK-147/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad/Yasin Beigh)

AdditioDéI/RegistrarL
No: \/\LW Y- gZ/ZﬂDated: l GZDB/")‘&% ‘Tai,%\w

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi. ,

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Ms. Swati Charak, Advocate
...... for information and necessary action.

2l

.

"

an -
Additicy Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * Kk &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \'](9”; Dated: /é(ld’Bﬁ/Qol@

It is hereby notified that vide High Court Order Dated 19.02.2020

S/0 Zamured Hussain
R/O Fazalabad, Tehsil Surankote, Distt. Poonch
A/P R.No.328 Nehru Hall Boys Hostel, Jammu University, Jammu

Mr. Sohail Shahzad F

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-148/2020 in the roll of Advocate maintained by this Registry.’

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

ka/' /
(Mohamm in Beigh)

Addltlony{BeglstrarL
No: ﬁﬁ”»ﬂﬁ///p Dated: 6/0% Qﬁ?fo \””'\

wa
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Poonch/Jammu.

2.  Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Sohail Shahzad, Advocate
...... for information and necessary action.

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \o k(r Dated: \ & \Q'B ]’)(’La

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Shallu Devi

D/O Ram Paul

R/O Village Goshan, Tehsil Mandrian, Distt. Jammu

A/P H.No.35, Sector-2, EWS Colony Lower Roop Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-149/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

- kﬂ/ akau
(Mfawmm asin Beigh)
Additionﬂ}egistrarj

No: \&\773~7§/// Dated: \ & [0 |32 N

an Advocate is ordered there before.

‘ e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Shallu Devi, Advocate
...... for information and necessary action.

o o

—" o~
Addition gistrar -~

T2 7P




™

&)

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: V\OS\ Dated: \é‘@%/%%

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Sonali Garoo
D/O Dileep Kumar Garoo
R/O lane No.12, Block 63, Flat No.09 Jagti Colony, Nagarota, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a périod of one year from the date of
issuance of this notification, subject to the verificatidn of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/ner
character and antecedents from CID. His/her name has been entered under
serial No.JK=150/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-z (MohammattYasin Beigh)

Additiony&gistrar

No: MITN’RY }Lﬂ Dated: ‘QLO’B ]‘}a?,a T{dﬁa

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu..

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Court of J&K, Jammu.
6. Ms. Sonali Garoo, Advocate
...... for information and necessary action.
Additiop Y istrar .

e} 53




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

‘No: \§\\\« »Dated: \o\c‘%\\%g_d

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favbur of:

Mr. Owais Shafi

$/0 Mohammad Shafi

R/O Gopalpora, Abu Bakar- Lane, Tehsil Chadoor, Distt. Budgam

vide Notification No.1359 dated 03.01.2019 has been declared as

Absolute/Final.

By Ord )
y Order . e
(Mohammad Yasin Beigh)
Additional Registrat}
' \‘M
No: (40 0294 HKL“P Dated: _\ (\)\\ 0 \'}5% ,(:»ﬁ:o
24 Y

Copy forwarded to the: --

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

. Mr. Owais Shafi, Advocate :

...... for information and necessary action.

o

mo
Additional{Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \k\\’?r Dated: A3 | q™\ !h oy

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Kumari Anjisha

D/O Tara Chand

R/O Village Barmori, Tehsil Nagri, Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peﬁod of one year from the date of
issuance of this notification, subject to the verificatidn of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
-serial No.JK=65/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

'
- atharanl
(Mohammad Yasin Beigh)
Additicyfl Registrar
P

No: U 1168~V )Lf Dated: \r?—\ o 3|2 E‘/ﬁ%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. :
2.  Secretary, Bar Council of India, New Delhi. i
3. Registrar (Computers), High Court of J&K, Jammu for information @
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
4.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kathua.
Ms. Kumari Anjisha, Advocate
...... for information and necessary action.

o o

]
[ 3
o S

~-
Additi(:p | Registrar -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

~ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION =

i N.('J.'v \ k\ & Datéd:»:«’\" ’),\T('!'\ﬁ\%/la o o

- Itis héreby notified that vide High Court Order Dated 19.02.2020 -

Ms. Poonam Preet Kour
D/O Kulwant Singh
R/O Near Ramdas Public School, Digiana, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-102/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

'
— - O~ —
(Mohamm asin Beigh)

Additional Registrar
e

No: Lﬁ v')! '1\“%’ /L/ Dated: | f2=| J 5; Dead ¢ I:\:l\

I )B)vv

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Poonam Preet Kour, Advocate
...... for information and necessary action.

o o

T
~ ! oar~

Additional Registrar —




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& kK

PROVISIONAL

"ENROLLMENT

NOTIEICATION

No: \ g \ C}\\ Dated: ‘»\O%\%L}

. It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Murtaza Ahmed Qureshi

S/O Akhter Hussain

R/O Ari, Ward No.4, Mardhanshah, Tehsil Mendhar, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—69/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o~ —
(MohammattYasin Beigh)
Additiongal Registrar

LL" s

No: \'\Qﬂ D’0"7*3_//[,1/”bated: “)//0 r))/")’?f)/za s
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Murtaza Ahmed Qureshi, Advocate

o for information and necessary action.

o o

~— -
Additio P
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

s —

PROVISIONAL
* ENROLLMENT

NOTIFICATION

No: \ E(D—\ Dated: f}/ﬁ) ’b// N o

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Millan Parihar

S/0 Mangat Ram Parihar

R/O Chicha, Tehsil Dachhan, Distt. Kishtwar

A/P H.No.128, LLan¢ No.5, Anand Nagar, Bohri, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-71/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

- o
(Moham asin Beigh)
Additional Registrar

No: (»(‘07 A /Zﬂ Dated: M_JM %\/“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of ail the concerned.

‘\4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
5. President, District Bar Association, Kishtwar.
B. Mr. Millan Parihar, Advocate
...... for information and necessary action.
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'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

PROVISIONAL

ENROLLMENT

NOTIF;ICA.TION |
No: /é‘DML Dated: /\D'(/OB//%D/@

_Itis hereby notified that vide High Court Order Dated 19.02.2020

Ms. Mahima Manhas
D/O Kuldeep Singh
R/O House No.43, ¢/a, Extn. Karan Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional |
/LL.B Degree Certificate from concerned University and verification of his/hér
character and antecedents from CID. His/her name has been entered under
serial No.JK=72/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)

Additi%Registrar

No: \/\ @738'(13//Lf7Dated: [~ [ZO /’357/5 %o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Mahima Manhas, Advocate
...... for information and necessary action.

o o

P R W\:—:—\
‘Additio egistrar ©

L\WY\,
= e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: K % Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L(o DS  Dated: bg(/@ "7/]%2/

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms.. Manpreet Kour
D/O Surinder Singh
R/0O H.No0.1394, Sec-07, Lane No.03, Nanak Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
‘; character and antecedents from CID. His/her name has been entered under
, ' serial No.JK-75/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

]
(IVro?wmm asin Beigh)
Addition/{}egistfr

No:\jfﬂféf—(zu!_‘/’p Dated: /}(Ay %//f;ﬁ D . %T;o

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Manpreet Kgur, Advocate
...... for information and necessary action.

o o

T izlve




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: V\\>&  Dated: Iy {'Q% zlazﬁ

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Mohd Muddassar

S/O Mushtaq Ahmed

R/O H.No.20, Phase-Ist, Housing Colony, Tehsil & Distt. Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-77/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No: \{ b8~ Q!//x)ﬂ Dated: P?»/CP ™ /) 0 J/ﬁ;}w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhmapur.

Mr. Mohd Muddassar, Advocate
...... for information and necessary action.

o o

!

Pan B o~
Additio gistr[lr el
A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: A KD % Dated: \’L\o"n)%?,«

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Monika Sambyal

D/O Jagdeep Singh

R/O Ward No.16, Mandi Pashwallian, Tehsil & Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period-of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-79/2020 in the roll of Advocate maintained 'by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

e X
(Mohamm asin Beigh)

No: {69/>- W"),/Lﬂ Dated: \'),\‘ o™ )%2_,, _Ii;,k

[ el

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Ms. Monika Sambyal, Advocate
...... for information and necessary action.

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

 NOTIFICATION

No: \C‘E},&\ Dated: \L( 0 ] D2 o
G X /

it is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Manisha Bhadwal

D/O Vijay Paul Singh

R/O Lakhri, P.O Lakhri, Tehsil Ramkot/ Billawar, Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-82/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

}
~ ON T e
(Mohammad, Yasin Beigh) -
Additio.%Begistrar

No: \'\0%5\?%'297/]1// Dated: \’L\{(\"’n X%7, éﬁa

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Dethi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Ms. Manisha Bhadwal, Advocate :

...... for information and necessary action.

o o

’

- o~
Addition egistrar
L.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ L“DO Dated: _} 9 Zg bZQ 0 ;

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Monila Kapahi

D/O Inderjeet Kapahi

R/O 4 A/2, Vikas Lane, Talab Tillo, Jammu

A/P 494-A, Jullaka Mohalla, Gali Bawa Lal Mandir, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-80/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~- -
(Moham asin Beigh)
Additional Registrar
No: Q{'Og‘lthlﬂi//w Dated: ’\’LJ ™S )’}\ De ,"/’ﬁ/\o
) I

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Monila Kapahi, Advocate
...... for information and necessary action.

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

‘(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

/é?% Dated: 6/“7/m

7V

ltis hereby notlﬂed that vide ngh Court Order Dated 19.02.2020

Ms. Yasmeena Jan

D/O Mohd Akbar Wani

R/O Murran, Wani Mohalla, Tehsil & Distt. Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a perfod of one year from the date of
issuance of this notification, subject to the verificatioﬁ of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-172/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1]

P o=
(Mohammad Yasin Beigh)

Addltlo;él/RegistrarL
No: \j ]WO’&\S/MDated /é/o’)Z%% ’,};E\\‘Q_

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Pulwama.
6.  Ms. Yasmeena Jan, Advocate
for information and necessary action.
—- O~
Additio egistrar -

A



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok ok ok

PROVISIONAL
'ENROLLMENT

NOTIFICATION

No: \ («,"] S, pated: \b ‘\o"a ’) e P
ltis hereby notified that vide High Court Order Dated 19.02.2020

Mr. Zaheer Abbas Khan

S/0 Raja Mohd Abbas Khan

R/O Degwar Maldayalan, Tehsil Haveli, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatibn of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-173/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammadj Yasin Beigh)
Additioozl/Registrar
No: 0[S 869, /L//Dated: 16107 [ lﬁl
) 1 %3 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Zaheer Abbas Khan, Advocate
for information and necessary action.

oo,

\
Q\IN::___

/-,..'. .
Additional Registrar

Lo TK Jae
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \A”\_&\\' Dated: \@»\o%ﬂ/%z@

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Zahid Ahmad Dar

S/O Khursheed Ahmad Dar

R/O Cheramarg, Zainapora, Distt. Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-174/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohamm asin Beigh)-

Additiondl Registrar

No: W\S'-q5 /Lﬂ Dated: (G /UIW)/"}@L L"v\

7 —
Copy forwarded to the: - g

1. Principal District and Sessions Judge, Shopian.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Mr. Zahid Ahmad Dar, Advocate
for information and necessary action.

an Advocate is ordered there before.

o o

-
— -
Addition gistrar<—

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \EQ S Dated:l;é_@#la

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Versha Devi

D/O Bansi Lal

R/O Sangrampur, Talab Tillo Bohri, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-168/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

t

- ~T
(Mohammagd Yasin Beigh)
Additional Registrar

No: b\\ gr\o\%"“(sc’B/Lf)Dated: ] L/s i // %Q; 1;,\':’«’\5

Copy forwarded to the: - ()52

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Versha Devi, Advocate
...... for information and necessary action.

oo

/‘)‘ e

Additi/o alRegistrar <
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION:

No: | QW & Dated: _{(, [@% }/ng/J

(-

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr.>Zahid Ameen Khan

S/O Mohammad Ameen Khan

R/O Sodal, Khan Mohalla, (H.No.72) Tehsil Handwara, Distt. Kupwara
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-176/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absojute/finai enroliment as

an Advocate is ordered there before.

T R 8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Mr. Zahid Ameen Khan, Advocate
...... for information and necessary action.

o o
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ok o~
Additio gistrar—<
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * ok * '

| - PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /'é78 Dated: /Q/OE/)m?ﬁ

it is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Rahul Sharma

S/O Brij Lal Sharma

R/O Bhatnaga Nagar, Dharbadan, Village Thakrie, Tehsil & Distt. Kishtwar

A/P H.No.127 near Old STF Camp Hidyal, Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-109/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1

N
~y -

(Mohammad,Yasin Beigh):‘
Addition%!/l}egistrar

No: CJ{ WA -“Q’Z/MO Dated: /(’/0 r\?/% ?’; "[%}\};m |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kishtwar.

Mr. Rahul Sharma, Advocate
...... for information and necessary action.

o o

"
Addition




WO

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (\6 77 Dated: ! é{[y ?)//r\,(\ﬁ)/@

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Rohit Koul

S/O Ashok Kumar Koul

R/O H.N.123, Sec-6, Lower Roop Nagar, Jammu

has been admitted and enrolled as-an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=110/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
"
~
(Mohammad /Yasin Beigh)
Additiongl Registrar

No: ({ [ é’ll‘l?///Dated: /G/a "j/%’la L\:L’f"P

’!'( JL’ %y

an Advocate is ordered there before.

Copy forwarded tc/che: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Rohit Koul, Advocate
...... for information and necessary action.

o o

=
Addition3{Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: '1(3(9@ Dated:l@/ﬁ‘f’)//mQQ

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Reyazul Hassan
S/O Gulam Hassan Ganaie
R/O Brane Nishat, Ganie Mohalla Tehsil Khanyar, Distt. Srinagar

has been admitted and ehrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-111/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No: \{) 623 -5 /{/ Dated: r & \\ q,“;) 5 ) e L.

~ kﬁ/q M
(Mohammiad )Yasin Beigh)

Additionabegistrar
/

I 5)9/0

Copy forwarded to the: -

1.
2.
3.

o o

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and ‘with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
Mr. Reyazul Hassan, Advocate

...... for information and necessary action.

-y
Addition egistrar

L

rcfa)Le
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \(g%\ Dated: \E\(\’S\'}g’?ﬁ

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Rahul Kumar Verma
S/0 Pritam Chand
R/O Ward No.2, Opp. Kabir Nagar, Tehsil & Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a pefiod of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-112/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

A\l
—- W~
(Mohammad Yasin Beigh)
AdditioyéJ/Registrar

No: l‘1 16> Q”%ajﬂ/Dated: Z@/O 3/) Ny Do M"‘r\

Tl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4,  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Rahul Kumar Verma, Advocate
...... for information and necessary action.

‘o A~
Additiokam{istrar -

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ' é% = Dated: /é//(f) '?7//9@ oy

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Rishu Sharma
D/O Suraj Parkash
R/O Sangrampur, Gajansoo Road, Tehsil Marh, Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-113/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\
) : / ~ am———
(Mohammad Yasin Beigh)
Additioy{l/RegistrarL
\L‘-—*\

No: U Qhwq\“})f Dated: JQ/GB)%LV o)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Rishu Sharma, Advocate
...... for information and necessary action.

2

o -~ .
AdditiongT Registrar *

L
' /r/l)’)/o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exeércising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * k%

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: lg%g- Dated: &é/@"’)/j%b

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Towseef Ul Islam

S/O Abdul Ahad Lone

R/O Khawaja Bagh, Tehsil & Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Baf Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioﬁ of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-153/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/finai enroliment as

(Mohammad]Yasin Beigh)
Additiop{l/Registrar

No: ML L&} 3 /L¥ Dated: | Qz/goj}r%% é:l\
Copy forwarded to the: - | 1% \p0

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
~and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Towseef Ul Islam, Advocate
for information and necessary action.

an Advocate is ordered there before.

oo

B V=
Addition egistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: \é)% & Dated: \(\ [O(\D’}%ZO -

\ f

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Tahmeena Farooq

D/O Farooq Ahmad Bhat

R/O Repora, Tehsil Lar, Distt. Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-154/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

) By
(l\ﬁ;?mamma asin Beigh)

Addition/{LaEQistrar
No: Cﬂ é(’(f”E’iM Dated: _\ () ! ob)%% E}:%\m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Ganderbal.

6. Ms. Tahmeena Farooq, Advocate

for information and necessary action.

Additiona




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Egercising powers of Bar Council under Section 58 of the Advocates Act, 1961
* k % : ' |

PROVISIONAL

ENROLLMENT

'NOTIFICATION |
No: [6&? Dated: 1 é//IDB//%%

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Tanveer Ashraf

D/O Mohammad Ashraf Khan

R/O Gulab Bagh, Tehsil Lar, Distt. Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-155/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

N

Yo
(Mohammayt¥asin Beigh) *
Additionja Registral:
. Y Z . | ,\“:V\
No: (/]// {7@‘ 7(?/% Dated: / é/[@“v/")o’lo o

Copy forwarded to the; -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of Iindia, New Deihi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Ganderbal.
6.  Ms. Tanveer Ashraf, Advocate
for information and necessary action.
N\
e (¢ ad
Additiona istrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % '

PROVISIONAL
ENROLLMENT

~ NOTIFICATION
No: -‘ Lé@% __ Dated: /é/ﬁ?ﬁ//%?@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Tanzeela Showkat

D/O Showkat Ahmad Khan

R/O Arampora, Qamerwari, Srinagar

A/P Qammarabad, Qamerwai, (Abdullah Colony), City, Distt. Srinagar
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree-Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-157/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

A

~—7" e
(Mohammagd Yasin Beigh)
Additiopal Registrar

No: tﬁ/ L?é*%//p/ Dated: /6/(9(5/%1@ !‘,\‘j\

LAy 20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2.  Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Tanzeela Showkat, Advocate
for information and necessary action.

o~
/-7 - I aa————y
Additio? _Registrar -

1] 1)?/"“'

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION N
No:. \E%Q\ Date‘d:\(b\o_%l%la |

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Tabia Fatima

D/O Hakim Nisar

R/O Baghwanpora, Lal Bazar, Tehsil Srinagar (North), Distt. Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioﬁ of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-159/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrol'lment as

an Advocate is ordered there before.

Al
(Mohammad Yasin Beigh)
Additional Registrar

-
No: M\ b ®2-%7 Jbﬂ Dated: LQ \\0% )m?/o b\

gk ke
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Tabia Fatima, Advocate
for information and necessary action.

o w

!
Additio gistrar ~=

s,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

Nc;: \Lsﬂ)\ Da_ted: 'S&,& 07N &33 ‘ f}Q‘. |

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Tonyot Gyanltson

S/0 Sonam Dorjay

R/O Village Tia, (Khaling), Tehsil Khaltsi, Distt. Leh Ladakh

A/P Sector-3,25-A, JDA Housing Colony, Roop Nagar, Jammu

has been admitted -and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=156/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

\/"A/-

™ - (S
(Mohammad Yasin Beigh)
Additionaf Registrar

No: Cp/gzq,m/&f Dated: (é‘l 031\) 2.0 /T;\,“ o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information

- and with the request to get the same uploaded on the official

website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar AssociationLeh.

Mr. Tonyot Gyanltson, Advocate
...... for information and necessary action.

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

‘(Exercising powers of Bar Councxl under Section 58 of the Advocates Act 1961)

B B

PROVISIONAL |

ENROLLMENT

vANOT|F|CAT|ON |
MQ')_ _ Dated \UO"D\%Z@

ltis hereby notxfled that V|de Hugh Court Order Dated 19. 02.2020 1

Mr. Touqe‘er Haider
S/O Waris Hussain Shah
R/O Gursai, Tehsil Mendhar, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peri‘od of one year from the date of
issuance of this notification, subject to the verificatior:1 of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-161/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N
OSNT—
(Mohamm Yasin Beigh)
Additional Registrar

(’\\S\‘)-cpr- ‘yr/l /“Dated: /ér/ob/"}h’)4 Eh:'\

) 1)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2.  Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Touqeer Haider, Advocate
for information and necessary action.

o o

LY

Addition gistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok :

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \(\LC\\J Dated: \@,

It is hereby notified that vide High Court Order Dated 19.02.2020

0’5)%'2@

' !

Mr. Umair Bin Bashir

S/O Bashir Ahmad Ganaie

R/O Koil Pulwama, Mohalla Wanpora, Tehsil & Distt. Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-163/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Additional Registrar

No: 4 lfﬁ‘(-’t@\/éﬂ Dated: r QJ( 3™ }%'\L@ LL__:,’\

‘ P L%

ah Advocate is ordered there before. -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

S. President, District Bar Association, Pulwama.
6.  Mr. Umair Bin Bashir, Advocate
for information and necessary action.
- A~
Additional Registrar™
v

L5020




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

PROVISIONAL

ENROLLMENT

. NOTIFICATION.
‘No: R‘éé*} | Dated: \& \ O?))Qm’)@

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Umaar Maqgbool
S/O Mohammad Magbool Dar
R/O Wanigam Payeen, Eid Gah Colony, Tehsil Pattan, Distt. Baramulla

has been' admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pefiod of one year from the date of
issuance of this notification, subject to the verificatio:n of his/her ProVisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=164/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

(Moh Vw e
(Moham asin Beigh)®

~Additiongl Registrar
No: h‘\ Sl[q ’L\ ?/L/Dated: \C) ‘ O™ } %10/%/ lbb\

‘ ’ 3 e

an Advocate is ordered there before.

| Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia..

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Umaar Maqgbool, Advocate
Jor information and necessary action.

2

" W\"’:
Additional Registrar ™
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [ b6y Dated: _| 6//0)”)///),«'){9

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Vaishali Lalotra

D/O Darshan Singh

R/0 Vill. Ratnal P/O Kheri Tehsil Bhsnah, Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a beriod of one year from the date of
issuance of this notification, subject to the verifica'tion of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-167/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammiad Yasin Beigh)
Additiongl Registrar

No: L[( gB?—"?)?/Z,id Dated: /@/0“7/% N_s Qﬁﬁx
7 f [ ]rnn

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Courtof J&K, Jammu.
6.  Ms. Vaishali Lalotra, Advocate
for information and necessary action.
~ e

Additiongl Registrar -

L8
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising povxvers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

Nor VA \(\\ Dated: _\ (e, | 0™ )%%
It is hereby notified that vide High Court Order Dated 19.02.2020 |
Ms. Sonali Ram Pal
D/O Shakti Kumar

R/O Maralia, Miransahib, Tehsil R.S. Pura, Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatio—n of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under
serial No.JK-133/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolliment as

an Advocate is ordered there before.

- O
(Mohammad Yasin Beigh)
Addltloné }egistrar

No: Ul S 8- ’?}/L,/Dated: /§F/03 /“J'é?/o .W\

e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Sonali Ram Pal, Advocate
...... for information and necessary action.

o o

!

ram R 1 O NS
AdditionarRegistrar —~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \Lé%f Dated: \é/d{})//%zg

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Uzma Bashir

D/O Bashir Ahmad Kabu

R/O Gonipora, Tehsil Handwara, Distt. Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the Verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-165/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

F am . —
(Moham Yasin Beigh)
Additional Registrar

No: &&\ S\'~§\<l\é{//L/Dated: Lé!(’f’)/ﬂc)o {:%2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Ms. Uzma Bashir, Advocate
Jor information and necessary action.

o o

Additio egistrar

L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: YQ ‘(:sojl Dated: \%/ Oq)/%?/)

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Umar Farooq

S/O Farooq Ahmed ,

R/O Near Bus-Stand Opp.P.H.C Bharath, Teh. Bagla Bhacath, Distt. Doda
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peribd of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-166/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— o~

(Mohammagdg Yasin Beigh)
Additi&é{iegistra&:
1562 é?/u” . e
No: Q[ . Dated: /G/@ “7//”)4 Lo o

D
Copy forwarded to the: - - 1Y

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Doda.
6.  Mr. Umar Farooq, Advocate
- .for information and necessary action.
s

AdditionatRegistrar

X



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:-.\&\(} ' Dated: \Q/o}//mg/@

It is hereby notified that vide High Court Order Dated 19.02,2020

Mr. Vijayandra Slathia
S/0 Anminder Slathia
R/O W.No.13, Shastri Nagar, Distt. Kathua

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the‘veriﬁcation of his/her Provisional
/LL.B Degree Certificate from concerned University aﬁd verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK-169/2020 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

ok N
(Mohamm asin Beigh)
Additional Registrar

No: (.‘\ﬂ%??'}/[:f Dated: j,g/c’z/")« 2z E.’IAS-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Vijayandra Slathia, Advocate
for information and necessary action.

o on

\
—

Addition istrar —

<
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

NO: \foﬁﬁ—- .Dated: \\\O%X%”Lﬂ‘

T T

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms, Jyotsna Ved

D/O Ved Paul Modeel

R/O Basohli, Kathua

A/P Janipur Colony, H.No.887, near Gurdudwara, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-51/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

ah Advocate is ordered there before.

— o Ve—"
(Moham asin Beigh) d)")'ow
Additional Registrar\ ¢ -
- A
No: Y b4 64 6?2( Dated: || ‘ 0’%\)%),/\ 2\[3—\“—’;’3‘%
4 ) 2\,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. ,

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. .

President, Bar Association, High Court of J&K, Jammu.

Ms. Jyotsna Ved, Advocate
...... for information and necessary action.

o on

—
Addition

st

s)) Lo




S

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \ G O, Déted: \[’@ L\ 'l_’b P

It is heréb'y notified that vide HigH Court Order Dated 19.0_2.2020

Ms. Jeevika

D/O Sanjeev Kumar

R/O Jogpur, Bangla, Rajinderpura, Tehsil Samba, Distt. Samba

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a per.iod of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-52/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. ——
(Mohammad Yasin Beigh)

Additional Registrar
L Reg

No: &0970“75!?,'/ Dated: |\ \O%S%QQ %w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. .

President, District Bar Association, Samba.

Ms. Jeevika, Advocate
...... for information and necessary action.

oo

Addition egistrar
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" HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
oo (Exercnsmg powers of Bar Council under Sectlon 58 of the Advocates Act, 1961)
) . o * kK,

| PROVISIONAL |

- ENROLLMENT

NOTIFICATION

| No: \(QC)\\T ~- Dated: 0?)/%99 B
it is hereby no_’tified that vide High'Court,Qrder'Dated- 19.02.2020 o

Mr. ;Iogeshwar Bhadwal

S/0 Youginder Singh

R/O Mahanpur, Kathua-184202

has been admitted and enrolled as an Advpcate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—50/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1
/, . OJ‘V’/
(Moham Yasin Beigh)
Additional Registrar

yoaingh o [l laolal” R

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Jogeshwar Bhadwal, Advocate
...... for information and necessary action.

o o

o v_
Additional Registrar .

\

L\\--
Sy
S ”';YV’-’



HIGH COURT OF JAMMU AND KASHMIR AT-JAMMU
(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PR‘OVISIONAL

ENROLLMENT - °

- NOTIFICATION

| Nog VoS Dated: | //0 B//%D—a’-

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Jatinder Singh
S/0 Prithipal Singh Andotra
R/O Ward No.12, Mandikher, near Shiv Mandir, Kathua

has been admitted and enrolied as an Advocate on the roils of Jammu and

Kashmir Bar Council provisionally for a pefiod of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-49/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

!

o T—T
(Mohamma asin Beigh)
Additional Reglstrar

o: L. %thfDated 1 o> Zgﬁgﬁ /\;@W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Deihi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kathua.

6.  Mr. Jatinder Singh, Advocate

...... for information and necessary action.
— O~
Additional Registrar -

L é):n/u
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'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ QO Q ) Datéd: \\\ brﬁ)\\')'bi'@

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Javaid Yousuf

S/O Mohd Yousuf

R/O Alamdar Pora, Tehsil Magam, Distt, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—48/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

1
~) ON A~ —"
(Mohamm asin Beigh)
Additiongl Registrar

No: \\Ok‘\%j\oﬁ‘]’-’p Dated: \\\05\%3/@ !f‘\_“_’l\

Lol ]»0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

Mr. Javaid Yousuf, Advocate
...... for information and necessary action.

o o

Addition r(eglstrar .

tal\s|o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * * * ' '

PROVISIONAL
ENROLLMENT

NOTIFICATION |
No: \ E(Dl Dated: \ © \\@5\%’2@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Igbal Majeed

D/O Ab Majeed Reshi

R/0 Wachi Shopian, Qarri Mohalla, Tehsil Zainapora, Distt. Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peﬁod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-47/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

1

(Moham Yasin Beigh)
Additional Registrar

No: \kﬂ“ﬂ%ﬁx)uﬁoated: \o'\ 0% o b:g,

Lo e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Ms. Iqbal Majeed, Advocate
...... for information and necessary action.

o o

AdditioL gistrar <

y la
\ o Y3
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL
ENROLLMENT

'NOTIFICATION

T~

- No: l @0 :  Dated: \0\\0‘\5}%10

It is hereby notified that vide High Court Order-Dated 19.02.2020

Mr. Irfan Akbar

S/O Mohd Akbar Malla

R/O Amanpora, Tarzoo, Sopore, Tehsil Khoie, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioh_of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—46/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. AN T——
(Mohammad Yasin Beigh)
Additional Registrar

No: \\ 0 l\%‘?ﬁé/Dated: \ o \| L \' o o /l“::_’\—

l 0/9}\,\9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Irfan Akbar, Advocate
...... for information and necessary action.

o o

— o2
Additicy sgistrar ~«

he.
<12 g
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k * '

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | \§O\CY' Dated: (& / ;1 ) Z‘?Q:@ Vo

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Ishfaq Rasool Sheikh

S/O Gh Rasool Sheikh

R/O Pahallan, Tantraypora, Taqwa Mohalla, Tehsil Pattan, Distt.
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—45/2020 in the roll of Advocate maintained by this Registry.

‘The renewallextension of provisional licencelenroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional Registrar

No: ‘i{? ™1 é“SJWDated: !%&5/%2) jf\"/'”——"lr

/ 1o ¥ Lo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Ishfaq Rasool Sheikh, Advocate
...... for information and necessary action.

o o

e\ e
AdditionaT Registrar ©

la
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K * :

PROVISIONAL
ENROLLMENT

NOTIFICATION

| No:J \\\O{] Dated: \o !o‘}}}'}(\g,@

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Inder Paul Singh

S/O Mohinderjit Singh

R/O 571/A, Nai Basti (Satwari), Jammu Cantt. Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under
serial No.JK-39/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Additiona] Registrar

~No: t4gf§é§lféﬁ /1 Dated: 1()/}0“‘)1’}0} %M

Copy forwarded to the: -

ah Advocate is ordered there bhefore.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Inder Paul Singh, Advocate
...... for information and necessary action.

o o

g; .
#y %._ /«M @""f/r:’“
Additionat-Régistrar
.j_“_::af-

1o}2]|>e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,‘ 1?96 Dated:.lc) ZC’%\»ZQ f2:

[t is hereby notified that vide :High Court Order Dated 19.02.2020

Mr. Hitesh Bhargav
S/0O Harish Chander Sharma
R/O Ward No.16, Shiva Nagar, Tower Lane, Kathua

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one. year from the date of
issuance of this noﬁﬁcation, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-38/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/entroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

A

(Mohammad Yasin Beigh)
Additiongl Registrar

No: \V\ 0559 AN /ﬁgated: \ 0\\ O r\ﬁj] '\m’)ié Lhm(

7" /\UW{\'\/"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Hitesh Bhargav, Advocate
...... for information and necessary action.

o o

.
Additio/ al Registrar
AN
1 e\¥ e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 4 %

' PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ gﬂS Dated: ZQ [éfé [ "y ) 5

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Haroon Rashid

S/O Mohd Rashid Gojar

R/O Shiendra, Tehsil Haveli, Distt. Poonch

A/P Gujjar Abad, Upper Paloura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-37/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

e

(Mohammad Yasin Beigh)
Additional Registrar \

o ¢ &\M“"’\
"No: (Il(@}§2 57 ZIZ / Dated: _] ¢ /0 ”7/% 27 e

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Poonch/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5.  President, District Bar Association, Poonch.
6.  Mr. Haroon Rashid, Advocate
...... for information and necessary action.
f
o
Yy ‘ o‘——'—'

Addition egistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powels of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No /?9@ | Dated: ZQZQ‘%Y [‘Dﬂ:gg.‘ |

it is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Harshni Slathia
S/O Ganesh Singh Slathia
R/O Hari Nagar, Ward No.7, Tehsil & Distt. Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-36/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

»

— O

(Mohammad Yasin Beigh)
Additi;{fll Registrar

l’\, pAY érﬁ?//d/ﬂated: /Q/é?"v//"}oﬁﬂ lb

tehire

Copy forwarded to the: -

1.
2.
3.

o o

Principal District and Sessions Judge, Udhmapur.
Secretary, Bar Council of India, New Delht.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publlcatlon in the next
issue of Government Gazette.
President, District Bar Association, Udhmapur.
Mr. Harshni Slathia, Advocate

...... for information and necessary action.

el
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No:_ VS  Dated: _\0 \@% \, w2
Itis hereby notified that vide High Court Order Dé,ted 19.02.2020

Mr. Haamid Ali Shah

S/O Waqar Ahmed Shah

R/O Village Narole, Tehsil Mendhar, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peri'od of one year from the date of
issuance of this notification, subject to the verificatioﬁ of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-35/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additio%a/l Registrar

No: Q@BH s LL(/ﬁéated: \o \\ 0™ ? Do2e .A)

l o\'&) 20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. - Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Myr. Haamid Ali Shah, Advocate '

...... for information and necessary action.

o o

L]
] N‘:_"___
Additional Registrar ¢
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' HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

" | PROVISIONAL

ENROLLMENT

'NOTIFICATION

No: \S\Q\’W/ Dated: 0 /@?Dk\r)t?j \

1tis hereby notlfred thatvide High Court Order Dated19.02.2020-

M. Hlmanl Khajurla

D/O Rajinder Khajuria

R/O H.No.151, Ward No.6, Bari Brahmana, Tehsil & Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-34/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

i
(MohaMBelgh)\O’(ﬁ >4

Add|t|o aI Registrar

No: \\Oqﬁ)b\'\%ﬁ /%ated: [0/a™ ) 53394 _},\:—'\
7 -\o\?v\w

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Ms. Himani Khajuria, Advocate
...... for information and necessary action.

o o

%

. -
~ -
Additie/réa/l egistrar
A
Ls)z)ro
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:  \ o, \\ Dated: _\® ‘\O QD\ oo
It is hereby notified that vide High Court Order-Dated 19.02.2020

Mr. Gh Rasool Shah

S/0O Gh Qadir Shah

R/O Check-I-Drugmulla, Kupwara

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a pefiod of ocne year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under
serial No.JK-33/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

V [0~ 2>
(Moha Yasin Beigh)

Additional Registrar
No: Up 28 -33 )u/ Dated: | Lo% [0 20 L\“’\

\0\3.3')/0

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information

- and with the request to get the same uploaded on the official

website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Mr. Gh Rasool Shah, Advocate
...... for information and necessary action.

o o

’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * K %

PROVISIONAL

ENROLLMENT

~ NOTIFICATION

No: | S Ap . Dated: | ’o//r) %7/‘}39,0

Itis héreby notified that vide High Court Order Dated 19.02.2020
Mr. Courav Nagotra

S/O Narinder Pal
R/O H.No.54, Dogra Hall, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a perfod of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from Concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=32/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

LN

k/‘ e

«

~ e _
(Mohammad Yasin Beigh)
Additional Registrar
Y/

I
No: U0 23192t Dated: _\ ¢ \ 0 “3\7%9/0 T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu

Mr. Gourav Nagotra, Advocate
...... for information and necessary action.

" K/J:,.
Additional Registrar

dé la

La

® o

13} -2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ) ‘QQ o) Dated: \\ \Q\\\‘B—aﬁﬁa

It is hereby notified that vide High Court Order Dated 19.02.2020

M. Ka’vita Sharma

D/O Keemti Lal Sharma

R/0O H.No.129, W.No.9, R.S. Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-54/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— -\ et
(Mohammad Yasin Beigh)
Additiongl Registrar

No: Y s é/L"ﬁﬂ Dated: \\\ 0™ ]"3—61@ ‘L/\'\'ﬁ‘\)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Kavita Sharma, Advocate
...... for information and necessary action.

Additio z/egistrar

_,_\:\:z;\
VoY

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% d %

it PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ S e)&é Dated: || \‘Q) %\%L

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Khushboo Nisar
D/O Nisar Ahmed Khan
R/O Frastikar Khawaja Bag, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-55/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional Registrar

ditir |
No: YoS 1\~3—6/L\ﬂ Dated: \\j‘ 0™ )%Q/a /b

oo
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Baramulla.

6.  Ms. Khushboo Nisar, Advocate

...... for information and necessary action.

7~ - . O~
Addition gistrar —




St

HIGH COURT OF JAMMU AND KASHMiR AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

- NOTIFICATION |
No‘ \A&b Dated: \\\o%\%%

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Komal Dogra

D/O Subash Chander

R/O Janipur Colong near Ram Lila Ground, H.No.687, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-57/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

(Mohamm asin Beigh)
Additional Registrar

No: \'QOS‘ZW‘(\‘J#L/Dated: “T/O%/%D@ LL—-\

to]'bw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court ofJ&K Jammu.

Ms. Komal Dogra, Advocate
...... for information and necessary action.

o o

Additional Registrar ~

Tiga)re
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 5 QT) W\ Dated: 1\ \ 0 %\,")ml@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Kaysar Jan

D/O Gh. Rasool Dar

R/O Arigam, Rajpora, Pulwama

has been admitfed and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-58/2020 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~ e~
(Mohammatt-fasin Beigh)

Additionﬂéﬁegistrar

, b
No: Yo §®3"%§///Dated: \\ k‘U ™ l% o Tﬁ;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Ms. Kaysar Jan, Advocate
...... for information and necessary action.

o o

\]

o~
iy -
Additiongl Registrar

1 9\2| Do




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: M [ _ Dated: Uﬁ/ @:b//%f?/@
It is hereby notified that vi.de High Court Order Dated 19.02.2020

Mr. Kuldeep Raj Sharma
S/0 Dass Ram Sharma
R/O Pathwal P/O Dayala Chak, Tehsil Hira Nagar. Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the‘verificatio.n of his/her Provisional
/LL.B Degree Certificate from concerned University ahd verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-59/2020 in the roll of Advocate maintained by this Registry.

The _renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— -\ A
(Mohamm asin Beigh)
Additiongl Registrar

No: Wgﬁ—t{b/z_ﬁ Dated: _| //0 3/[%2(; é\/\f@\m
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kathua.
6.  Mr. Kuldeep Raj Sharma, Advocate
...... for information and necessary action.
- o~
AdditiongRegistrar ¢
(L\;:ﬂ\

| o\¥ha
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \g\'\b Dated: \\X @%'L\%’Lé

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Kanika Kerni
D/O Ved Parkash Kerni
R/O Indra Vihar, Patoli Janipur, Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioﬁ of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-60/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamm asin Beigh)
Additiondl Registrar
No: QO 54 J\*S\?//jﬁated: \! /(y ﬁ)//'}h% :\\/’:\%fu

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Kanika Kerni, Advocate '

...... for information and necessary action.

o o

Addition egistrar

\
e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - A L\~ Dated: \\\CD “3\\'}51»,

It is hereby n_otified that vide High Court Order Dated 19.02.2020
Mr. Mujtahed Faried
S/O Faried Ahmed Akhoon
R/O Village Nowpachi, Tehsil Marwah Distt. Kishtwar
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-67/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Additiohal Registrar
No:\\oé\a(vmi\u‘ﬂg Dated: \\lo%\%?y _,L\‘)\:?W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kishtwar.

Mr. Mujtahed Faried, Advocate
...... for information and necessary action.

o o

LS

Additio gistrar —«

/Vb
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L & \\J\ Dated: &L“ A )%9@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Kyneez Maryam Beigh

D/O Ghulam Mohamad Beigh

R/O Nowlari, Beigh Mohalla, Tehsil Pattan, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-64/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

o~
~) \/‘ (

(Mohammad Yasin Beigh)
Additional Registrar

L,l«-«"v\

No: Y0650 ?1/1—/ Dated: A\ \r 67 \"),(DJ LB

an Advocate is ordered there before,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. -

President, District Bar Association, Baramulla.

Ms. Kyneez Maryam Beigh, Advocate
...... for information and necessary action.

o o

\
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Addition egistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /\é/g | Dated: //(/6 %//%Q/a

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Kashish Mahajan
D/O Sudershan Kumar Gupta

R/O Nagarota, Gujroo, Tehsil Ramkot, Distt. Kathua

"[‘\!P, Moo 7T g(/\/l[v‘fi %'r\c@/\’t, Cee- 2 qunpé/ﬂa Cofa Ny /.szﬂ/aw\ ,jd)—nm

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-63/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No: \\06?9”63/5]9 Dated: \\‘ 6%) ol R

T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. /meu

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kathua.
6.  Ms. Kashish Mahajan, Advocate
......for information and necessary action.
| o —

Additional Registrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L& 1 & | Dated:JJ%@’;‘\%z:Qz

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Khatija Bano

D/O Ghulam Rasool

R/O Samrah Chiktan, Kargil

A/P H.No.35/2, EWS Colony, Lower Roop Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one'year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-62/2020 in the roll of Advocate maintained by this Registry.

The rehewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

— N
(Mohammad Yasin Beigh)
Additiohal Registrar

No: U6 661(\6?///43ated: MZ 0“7/55631» %&

/ I

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kargil.

Ms. Khatija Bano, Advocate
...... for information and necessary action.

o o

1)
W\/\

P B g
Additignal Registrar -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \&\' 6H\ __Dated: Oéj@%l%b?,@

Itis hereby notified that vide High Court Order Dated 19.02.2020 ‘

Mr. Tawoos Ahmad Parray
S/0 Jamgheed Parray |
R/O Hawoora, Tehsil Khansahib, Distt. Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this nofification, subject to the verification of hisfher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK~158/2020 in the roll of Advocate maintained by this Registry.

sought before the date of expiry unless the absolute/final enrollment as

The renewall/extension of provisional licence/enroliment must be

an Advocate is ordered there before.

No: 29265~ 7 6}/:;0 Dated: é/anf)ﬂlO TN

Copy forwarded to the: -

1.
2.
3.

o o

—- ol
(Mohammad Yasin Beigh)

Additior7‘§egistrar
o
[

Iglo

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
Mr. Tawoos Ahmad Parray, Advocate

for information and necessary action.

Aﬁc?iti'oj ,




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under-Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \l (7  Dated: é/‘“’/’ésb -

Provisional admission as an Advocate, granted under. the

Advocates Act, 1961 in favour of:

Mr. Faisal Mohd Ahangar
S/O Sanullah Ahangar
R/O Main Chowk, Khanabal, Anantnag

vide Notification No0.1222 dated 06.12.2017 has been declared as
Absolute/Final.

By Order

(Mohammadg Yasin Beigh) )
Additioral Registrar

No: %Cb?éyf?;///Dated: & Q//’) 07//13;’){) P;/“V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Mr. Faisal Mohd Ahangar, Advocate
...... for information and necessary action.

o o

— o
Additiopal'Registrar -

e

g\%)"‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: | 6SY | Dated:JLA‘CJB)%?J)

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. .Rayees Magqbool

S/O Mohd Maqbool Bhat ,

R/O Batwina, Tehsil Wakura, Distt. Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification. of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-121/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Y w:‘/
(Moham asin Beigh)
Additional Registf;ar
No: t\ oS- &O/)prDated: \'3—\ m’\\\')f) ° "T\’:%;?,o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. :

President, District Bar Association, Ganderbal.

Mr. Rayees Maqgbool, Advocate
...... for information and necessary action.

o O

~- ol
Addition istrar "




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | AS‘Q_\ Déted: o \\ 6 l’)nl«ﬁ

L

~ Itis hereby notified that vide High Court Order Dated 19.02.2020

Ms. Rakshanda Nabi

D/O Gh Nabi Wani

R/O Dooru Shahabad, MohallaArabal, Tehsil Dooru, Distt. Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peribd of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-122/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

L\»m«
[ | _'/")«\Z)W

No: S\ 0 ‘\%\%é#f Dated: \'\,\ OH) Vide
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Ms. Rakshanda Nabi, Advocate
...... for information and necessary action.

® o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerc1smg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k

PROVISIONAL

- ENROLLMENT

NOTIFICATION

Ne: '\GS\& Dated: ‘\'L\ U(‘h‘\f\w’)—«'\

Itis hereby notified that vide High Court: Order Dated 19 02. 2020

Mr.-Sushil Kumar

S/0 Raj Singh

R/O Village Bhagpur, Tehsil & Distt. Udhampm

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the veriﬁcatien of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=123/202¢ in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

AY

\M/—-
(Mohamma Yasin Beigh)
Additiongal Registrar

No:\j OC\%“)fﬁm}EﬂDated: 2 |o blfh I ‘ le

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhampur.

Mr. Sushil Kumar, Advocate
...... for information and necessary action.

o o

Yy - ~
Additiongt-Registrar -

\

A
)3 e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \g@ﬂ Dated: A\ o Ly

\L//7 ’

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Gurjyop Kaur Sudan

D/O Ramnik Singh Sudan

R/O H.No.147, Ward No.4, near SBI, Pandtian, Poonch
A/P H.No.309, Bakshi Nagar near Gurdwara, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-30/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
' Addition IRegistrir
N
No: \’i (5 f~j é/i/ Dated: Ley /0”)/”)1 Qe ‘“’/(f:y;./]m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Poonch.
6.  Ms. Gurjyop Kaur Sudan, Advocate
...... for information and necessary action.
AdditionalRegistrar
L\n::—;:»\

e R\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: , 5‘99 Dated: /6//') 5//%2/1

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Fazal Ul Haq

S/O Choudhary Mohd Fazal

R/O YVillage Topa Thera, Mohalla Choudharyian, Tehsil Mankote, Distt.
Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-29/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought hefore the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~—
(Mohammad, Yasin Beigh)
Addition IRegistrarL
\

' J/
No: \)\ D0y / é/ /L/%ated: (}@ / 0 B/L}@Z(f /(ﬁm

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Poonch.
6.  Mr. Fazal Ul Haq, Advocate
...... for information and necessary action.
Additional Registrar
) AEN
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ S ‘ Dated: 10/(7'3)1.'),02@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Farhana Latif

D/O Abdul Latif

R/0O H.No.17, Lane No.8, Firdousabad, Sunjwan, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-28/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— e
(Mohammad Yasin Beigh)
Additi??él/Registrar]
\«k O DR C’CD] '-\L(/ UJ ‘ ) oD /:.—E-:""\
No: ' : Dated: 10\ D ' e 2y &lzre

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Farhana Latif, Advocate
...... for information and necessary action.

2

o ™~ :
Addition egistrar T
-
\
&)2|20
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \SRQ Dated: ‘O 2

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Fazila Igbal

D/O Mohd Iqbal Jan

R/O Jana Mohalla, Tehsil & Dlstt Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=27/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Moham Yasin Beigh)
Additiortal RegistrarJ

No: 4 02x3- LF’)L@Dated La {o\ | N Tenbo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Ms. Fazila Iqbal, Advocate
...... for information and necessary action.

oo
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1 ' HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \S RS Dated: \0\‘0%\,%’),%

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Davood Satar Sofi

S/0O Abdul Satar Sofi

R/O Kultura, Sofi Mohalla, Tehsil Langate, Distt. Kupwara

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-26/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additiopal Registrar
k

No: M\J)ﬁi@ﬁ'-“\))u‘p Dated: \O)‘()")l'}o’l,a /2\/;?7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kupwara.
0. Mr. Davood Satar Sofi, Advocate
...... for information and necessary action.
/-) * \/-.—/;'
Additio egistrar -
N

BN
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: __\ S\@&W Dated: ’\@X‘@\\'%Dﬁd

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Deeksha
D/O Joginder Pal
R/O Mandal Purmandal, Village Jaswal Katwalta, Tehsil Bari-Barahmna,

Distt, Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=25/2020 in the roll of Advocate maintained by this Registry.

" The renewallextension of provisional licence/enrollment must be

sought before the date of e&piﬂ unless the absolute/final enrollment as

Mot Vf/
(Moham Yasin Beigh)

an Advocate is ordered there before.

Additio/nélRegistrar
AEEN
No: 6*} 09/9/~%6/L'*1%ated: '\@\’ﬂ “)L'bﬁ’lﬂ ophe

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

‘President, District Bar Association, Samba.

Ms. Deeksha, Advocate
...... for information and necessary action.

D O

N
Additio/n, egistrar]
= - A\\

2.0
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: LS 8% Dated \H\@‘blfé@b

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Divya Rajput

D/O Romesh Chand Anthal

R/O Ghantwal, Tehsil Chenani, Distt. Udhampur

A/P Shiv Nagar, Ward No.11, H.No.62, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-24/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

.

(Mohammad Yasin Beigh)
Additionaf Registrar

No: q6>’7¢~&o }Lﬂ/ Dated: LCJ /(’)/\")/%/2/@ ‘I:”::g

7 7 ]zl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhampur.

Ms. Divya Rajput, Advocate
...... for information and necessary action.

o o

L)

Additionjal Registrar

o

/@ﬁ]m



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

25

NOTIFICATION

No: ,S@ 2~  Dated: ZO[&% Zgj Dy

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Danish Gill

S/0 Waris Gill

R/0 H.No0.69,Christian Colony, Veer Marg, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-23/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

ah Advocate is ordered there before.

J. "
(Mohamm asin Beigh)
Additional Registrar,

o] Ly
No: Hﬁ&»"),@‘?—l %Zzﬂ)ated: 92 o ('(:’”ﬁ;\m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

. President, Bar Association, High Court of J&K, Jammu.
0. Myr. Danish Gill, Advocate
...... for information and necessary action.
A~
ﬁ -
Addition Registrar’v
R

”“’(ﬂ;\z—v
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: X'\j%(\, | Dated: ’0//0%/%9m

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Divya Sharma

D/0O Khem Raj Sharma

R/O W.No.5, Hakkal, Shiv Mohalla, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a beriod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=22/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

L]

S i

)
(Mohammad Yasin Beigh)
Additiondl Registrar

No: Lf GD/G%M &’//Zﬂ/)'ated: / O/ ¢ '37/ %9 . 1:\:3\

L\HA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. '

President, Bar Association, High Court of J&K, Jammu.

Ms. Divya Sharma, Advocate
...... for information and necessary action.

o o1

~—~ ~
Additiona gistrar

/1%23%“



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
s % %

PROVISIONAL

ENROLLMENT

é\oA

NOTIFICATION

No: [S Yo Dated: IO Mf;{zﬁ:}@ 2

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Bhubneshwar Sharma

S/0 Amrit Sharma

R/O Ward No.6, Main Bazar, Tehsil & Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-20/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\/./“,,—-
(Mohamm Yasin Beigh)
Addltlon Reglstrar

HQ} 59 L }zf Dated: ZQZ 0/ Yo 2,_{ Mgm

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kathua.

6. Mr. Bhubneshwar Sharma, Advocate

...... for information and necessary action.

Additioryal Registrar *
/\\/\-..\

R\Rve
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ S § Dated: | © \Q%\%l@

I

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Afshan Gul :

D/O Ghulam Mohamad Parray

R/O Parray Pora, I.G. Road, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK-11/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

- —=
(Mohamm asin Beigh)
Additio/ al Regisltrar
: | A
No: Y 09-4Ssv / -«'IO Dated: _\0 \ 6'“)1 Mg Mg\“jio

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Afshan Gul, Advocate
...... for information and necessary action.

® o

f:/

- )
Additional Registrar

v R
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ g\ﬂ‘:{' Dated: \O \GB-/\%L\

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Aanifa Bashir

D/O Bashir Ahmed Seh

R/O Sadiwara, verinag, Bumnoo, Tehsil Dooru, Distt. Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-01/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)

Additi%a/l Registrar

No: tj H 28 - 5\(}/JﬂDated: \ 0 & O'L\\%% L\’E)ZL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Ms. Aanifa Bashir, Advocate
...... for information and necessary action.

Additi%Registrar
S,i\;:ﬁ\

&)

o o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \S\¥  Dated: \O\Q%\‘\r{)—@

{

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Afshan Gul

D/O Ghulam Mohamad Parray

R/O Parray Pora, 1.G. Road, Srinagar

has been admitted and enrolled -as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-11/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

ek —=
(Mohamm asin Beigh)
Additional Registrar
/ A"
No: Y 024w ; "—«*‘p Dated: \0 \ 0“)1 M2 /é;\';\aﬂ\fo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Court of J&K, Srinagar.
6. Ms. Afshan Gul, Advocate
...... for information and necessary action.
" -
Additiongal Registrar
\"“\’:':1\-

T\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ &\ Dated: \ v \o%\% I

Itis hereby notified that vide High Court Order Dated 19.02.2020

Ms. Aakriti Magotra

D/O Rajesh Kumar Sharma

R/0O H.No0.165 near Govt. Middle School Patoli Magotrian, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-12/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

’-’ " \/ \//
(Mohammad Yasin Beigh)
Additionafl Registrar

No: L o™ 2,9-44 | LP Dated: \w\a%]fm?,o ,/}?2\5;3\\%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Aakriti Magotra, Advocate
...... for information and necessary action.

—- o
Addition egistrar
a
W%

A
~en

o o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \S(—U'Q Dated: /@T/(’D(;\//‘}J;lj\

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Anu Radha
D/O Jang Bahadur
R/O H.No.159, Ward No.8, Village Dollian, Tehsil Bari Brahmna, Distt.

Samba.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-13/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of em)lir\Lunless the absolute/final enrollment as

an Advocate is ordered there before.

P I \/‘/:/"
(Mohammad Yasin Beigh)
Additional Registrar

/
No: L2 8-> %/u/ Dated: | U / 0”’)/)%% /%\;?,}o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Samba.
6.  Ms. Anu Radha, Advocate
...... for information and necessary action.
e R \/'/:1'_"
Additional Registrar
- .



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 174 Dated: Jol0D /Do

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Andleeb Singh

D/O Balak Singh Baghi

R/O 12-A, Indira Colony, Talab Tillo, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—17/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

{(Mohamm asin Beigh)
Additioyél/Regithrar

A\.m\

No: “MaDd ﬁ:wb/t(L/ Dated: [o (} n‘\J/ oo e

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Andleeb Singh, Advocate
for information and necessary action.

(]

.

P L/\./:,‘_,
Additiondl Registrar
[V

— T



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k&

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ S ) Dated: LC’\ 0%\"},—({)/0

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Abrar Ahmed Nawaz Qureshi

S/O Mohd Shahnawaz Qureshi

R/O Chhajta, Tehsil Mendhar, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL..B Degree Certificate from concerned University and verification of his/her
- character and antecedents from CID. His/her name has been entered under

serial No.JK—16/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad asin Belgh)
Addition Reglstrar
A)M':;M
No: "U Do Q///W Dated: \QJ o™ ]/\m 20 eV

Copy forwarded to the -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5, President, District Bar Association, Poonch.
6. Mr. Abrar Ahmed Nawaz Qureshi, Advocate
...... for information and necessary action.
_/'
X g
Additio/n(a/l Registrar *
‘L}:"/"\«

AL



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K k

PROVISIONAL

ENROLLMENT

| NOTIFICATION
No: )Sjl ___Dated: f(t)/@%/%l@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Anshika Sharma

D/O Anil Sharma

R/0 H.No.29-A, Opp. Anandpur Ashram, Shastri Nagar, Jammu

has been admitted and enrolled 'as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—15/2020 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

”~ w/-/-/‘"‘
(Moham asin Beigh)

Additiogial Registrar

No: 1020l ]//’ﬁ&Dated: 10/0"57/%?4 1:-\@%:;,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Anshika Sharma, Advocate
...... for information. and necessary action.

o o

”~ " / \ﬁf——*‘""
Additiopal Registrar *

g”"&v‘“’“\) 7)o
R
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /5\'7// ___ Dated: )U)/ V) “‘\/97\9_()
It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Afshana Shafi

D/O Mohd Shafi Bhat

R/O Humhama New Airport Road, Dar Mohalla, Tehsil & Distt. Budgam
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-14/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
AdditiyzZa/lRegistiar
No: h@h%,\%\/)kda Dated: /0;/15’\7//%0449 «é?g\w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Budgam.

6. Ms. Afshana Shafi, Advocate

...... for information -and necessary action.

A\ o
Additio Registrar

.

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: €779~ Dated: 16 \& ‘32‘ N D g

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Ajay Kumar Sareen

S/0O Sanjeev Kumar Sareen

R/O H.No.63, Gali Khilona, Pacca Danga, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-10/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expfry uniess the absolute/final enrollment as

an Advocate is ordered there before.

.

T
(Mohammad Yasm Beigh)
Additiona {/eglstrar
No: {4; 0/ CLID{)D// L[~ Dated: 7 \‘}g %\W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Ajay Kumar Sareen, Advocate
...... for information and necessary action.

o o

Lon
Addition eglstrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \S é}ci\ ~__ Dated: \Q\@\\%L

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Ajay Bakshi

S/O Kuldeep Bakshi

R/O House No.466, Street No.17, Rajpura Mangotrian, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-09/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammat“Yasin Beigh)
Addition%ﬁegisfrar
No:k\, (ﬂ\‘?\\g\é/[ﬂ Dated: _\0 \ @3\%% “’:L\t\—f\\vo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Court of J&K, Jammu.
6.  Mr. Ajay Bakshi, Advocate
...... for information and necessary action.
Addition gistrar*

I

LD




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% * %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \Séﬁ{ Dated: \0\\02\%5,\5

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Akash Deep

S/O Ashok Kumar Sharma

R/O Wad No.3, Shivpuri, Tehsil Hira Nagar, Distt, Kathua

has been admitt‘ed and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-08/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

/-,, ‘ /('
(Mohamma Sin Beigh)

Additioy;‘/Regisﬁrar
o

No: Y4 ,@ﬁ\“i’hﬁﬁ{f Dated: \UX 0™ \ A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Akash Deep, Advocate
...... for information and necessary action.

o o

Additional Registrar

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ NCT(- Dated: \0/@‘5//%»

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. S. Arshad Hussain Andrabi

S/0O Gh. Mustafa Andrabi

R/O Ratnipora, Peer Mohalla, Tehsil Kakappora, Distt. Pulwama

A/P 180-A, Purshotam Building Subash Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—07/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N\

P /
(Mohamnmh asin Beigh)
Additional/Registrar

No: ({(ﬂ*ﬁ ~9£L/l / Dated: [(r//l?”}/Der; %u

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Mr. S. Arshad Hussain Andrabi, Advocate
...... for information and necessary action.

o o




6

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /géé ~ Dated: /C’)(//)é//%ﬂ/x

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Avinash Kumar
5/0 Sham Lal
R/O H.No.18, New Plot Oppsoite Krishna Building, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-06/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additiona/l egistrar
Ja

No: L[C>/r 3"7&)/A/Dated: /(9/0 6 /lolﬂ "/4::}37/‘,

Copy forwarded to the: -

1.
2.
3.

o o

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

My. Avinash Kumar, Advocate

for information and necessary action.

}f'j N — |

Additiona/zRegistrar N
v

l‘;,\'-:::\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: !Yéf Dated: lOZ‘Q b/ztgﬁlo

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Anuj Sharma

S/0 Vinod Kumar

R/O Ward No.11, Tehsil Hira Nagar, Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-05/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrofiment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. )

(Mohamniad Yasin Beigh)
Additional Registrar

No: 106212 ) pated: Lo p>) 000, M]i%,’%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. _

President, District Bar Association, Kathua.

5.
6.  Mr. Anuj Sharma, Advocate
...... for information and necessary action.
Fa ‘/:'f’"
Additio egistrar °
bos

s




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /SEY  Dated: /0/037/%2{9

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Abhishek Manhas

S/O Umesh Manhas

R/O H.No.61, Sec-2, Ganga Nagar, Ban Talab, Tehsil & Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—04/2020 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

"
(Mohammad_ Yasin Beigh)
Additioyél/ﬁegiitrar
, 1 , L.
No: Uy g /é;/«é@/// Dated: /0 o
T ' 7" b 3| >?

Copy forwarded to the: -

an Advocate is ordéred there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Court of J&K, Jammu.
0. Mr. Abhishek Manhas, Advocate
...... for information and necessary action. .
Vas
~ —
Additiona Registrar -
\:\;*,t\r




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:  I1SE> Dated: 16\ "5\‘9.‘%

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Anuj Sadotra

S/O Ram Pal Sharma

R/O Village, Ward No.2, Palli, Tehsil Bari Brahmana, Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=03/2020 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

—- //
(Mohammad Yasin Beigh)

Additio;éﬂ?egistrar
Nl

No: _ 40 155 - EOI)M Dated: _ /g Z;::,l Z% a) é ~elaho

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Samba.
6.  Mr. Anuj Sadotra, Advocate
...... for information and necessary action.
\/
n . as———ry

Addition7 Registrar
b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \SQ\ Dated: L@,\\m ‘}\)“}n'),@

It is hereby notified that vide High Court Order Dated 19.02.2020

Ms. Asiya Farooq

D/O Farooq Ahmad parray

R/O Goigam, Magam, Pethppora, Tehsil Kwarhama, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—02/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

~ Y \/‘J;-/

(Mohammad Yasin Beigh)
Additional Registrar

No: (4 ol -\) )( ¢ Dated: \6\ Oﬁﬁl%ﬁ?ﬂ

”éb]V/”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Ms. Asiya Farooq, Advocate

for information and necessary action.

o o

ﬂ .
Addition egistrar -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ | Y 12> Dated:__ O 9/& > /';}o s
T/
It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Burhan Gulzar

S/0 Gulzar Ahmad

R/0 Kandabal, Rainawari, Tehsil Khanyar, Distt. Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from -CIiD. His/her name has been entered under

serial No.JK-21/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. g
(Mohammad Yasin Beigh)
Additional Registrar

No: 2A&N T'J%?//Lﬂoated: 18, "}?«7 n“}/ D21 %ﬁ“’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Mr. Burhan Gulzar, Advocate
...... for information and necessary action.
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/’ -
Additionjal Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ \S€o Dated: \D\‘o’%\'}ml.

It is hereby notified that vide High Court Order Dated 19.02.2020

Mr. Ajay Singh

S/O Khem Raj Thakur

R/O Vill. Gurekrah, Tehsil Gandoh, Distt. Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—18/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

A}

\J"’\\___'

~
(Mohammad Yasin Beigh)
Additional Reglstrar]

A

No: Yol[>7- LID//LFDated \ 0 D) \ 2 /é’)/g)/m
Copy forwarded to the. -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Doda.
6.  Mr. Ajay Singh, Advocate
...... for information and necessary action.
f-\ P ~—
Additio éél Registrar <~
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